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SHRI N. GIRI PRASAD (Andhra Pra-:
desh) : Madam, it is a very important
matter. I think the Government has to
convene the National Integration Council
to discuss this vital matter. There should
also be a wider consultation among
political parties. After that, taking into
account the background and the present
facts, the Government has to make a'state-
ment here not only to discuss it in this
House but to educate the people all over
the country about the unity and the
integrity of the country., Of course, we
give those people the benefit of doubt
whether they want actual
something like  that. Though you give
them that benefit, there should be clarity
of views in the House and outside the
House so that the country’s unity can be
protected. ‘

secession or

Rendering Justice to Victims of 1984
Riots
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7e W &7 5w wen whge, o
i qEET g . . (v

. Paer @wTe wegw Pk
v, 1 eafeeew @ feg . L
(TEvw) . . ..

SHRI IQBAL SINGH (Punjab):Madam,
my name is there.

ety - oF aw qF feenw
&t @ % awe gt g i &t
waifage won g af e o o ot-
fauz &)

I know that the permission hag been
given. But I can withdraw that because

you have already associated yourself with
the first Mention.

ot qu. o, wgeiear ;- wEERe,
¥ N RS e .. (e .. e
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THE DEPUTY CHAIRMAN: No.
Then 1 have to allow everybody. Every-
body will say, one msinute. Shri Iqbal
Singh will say, one minute, Prof, Vijay
Kumar Malhotra will say, one minute.
They let only this issue be discussed by
the Howse today. If it is the wilt of the
House, I agree. Is it the will of the
House? ... (Interruptions)...

I T I@ § T Xy dAter. ..
(sauw). . Ty A TD T
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- THE.DEPUTY CHAIRMAN : He is
also permitted. ... (Interruptions) ... He is
permitted.

(Interruptions)
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_ PROF. VIAY KUMAR MALHOTRA:
Why is the Home Minister silent on this

issue?
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SHRI V. NARAYANASAMY (Pondi-
cherry): We cannot discuss what is going
on in the Dethi Assembly?

(Interruptions)
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What is he saying?

TP & s waew 807
Let the Courts decide.
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.....

ooooo

(ae®) . . . ..

THE DEPUTY CHAIRMAN: Order.
Igbal Singh, ..(Interruptions)... His
name is there ...(Interrup:ions)... His

name is there.

THE MINISTER OF HOME AFFAIRS
(SHRI S. B. CHAVAN) : May I say some-
thing, Madam ?
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SHRI S.B. CHAVAN : Madam, it is
very unfortunate that legal issues are also
being exploited for all kinds of purposes.
I won't say that it is used for political
purposes, but the fact remaing that allega-
tions have been made against the Govern-
ment of India that ...(Inferruptions)...
Do you have anything with you?

PROF. VIIAY KUMAR MALHOTRA:
Yes.

SHRI S. B. CHAVAN You must have
sufficient proof at your disposal before
you make any allegation. I can say
without any fear of contradiction that we
have nevér resisted registration of cases
.. .(Interruptions) . .. 1 don't bother about
.. . (Interruptions) . . .

THE DEPUTY CHAIRMAN : Please
sit down. ...(Interruptions)... Sit down.
When the Leader of the House speaks,
courtesy demands that you should listen
...(nterruptions)... You are not the
Leader of the House. He is saying some-
thing, you listen to it. If you want to
answer, you take my permission. ‘This
is not the way. Please learn something
from this House, When the Leader of
the House and the Leader of the Opposi-
tion speak, we try to maintain peace in
the House. Okay? Let him  speak
.. .(Interruptions) . . .

it tawy WA v 2 (0 W
g ar we w@ g .. () .
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What is this ? [ say, keep quiet.
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Nothing is going on record.
ruptions) . . .

... (Irter-

Nothing is going on record.

PROF. VIJAY KUMAR MALHOTRA *:
SHRI V. NARAYANASAMY* :

SRHI S, S. AHLUWALIA* :

SHRI KAILASH NARAIN  SA.
RANG*

SHRI NARAIN PRASAD GUPTA* :
SHRI GOVINDRAM MIRI* :
THE DEPUTY CHAIRMAN : Order

...(Interruptions) ...  That matter is
over. Shri Ramdas Agarwal.
(Interruptions)

Sit down, ...(Interruptions)

wg S feare® a3 78T anft

Nothing is going on record. (Interrup
tions) ... Nothing is going on recrod.
So, you say what you like. (Interrup-
tions) ... Everything is over. (Interrup-
tions) ... That matter is over. Ramdas
Agarwalji, aap boliye.
REPORT OF PUBLIC ACCOUNTIS
COMMITTEE REGARDING THE

DISINVESTMENT OF SHARES OF
PUBLIC SECTOR UNDERTAKINGS

ot TREE FUATE (TIE) ¢ FW-
Py wgtawr, o1 P& @@ & S
&, ot foe? 8 for 0 CHETE
Tz @1 75a0 ghwdey wEAt # v
T oy . . (IAE)

SHRIMATI JAYANTHI  NATARA-
JAN (Tamil Nadu) : How cap he talk

" *Not recorded.



